
dhrJ. 3.i'.bubey, 
656/, Saraspur 
Railway Colony No.1, 
Ahmedabad. 

Versus 

Union of India 
through Respondent No.2, 

r3eneral Manager, 
estern Railway, 

Churchgate, Bombay 

Sscretary, Ministry of 
Railways, Railway Board, 
Rail Bhavan, New Delhi. 

Coram : Hon'ble lit. P.H. Trjved.j 

Hon'ble Mr. P.M. Joshi 

ORAL ORDER 

Per: Hon'ble Ir. P.M. Trivedi 

.. Applicant 

Respondents 

: Vice Chairman 

: Judicial Member 

Date 13J3/1989 

: Vice Chairman 

Heard 4r..Natrajan and Mr.N.S.Shevde learned 

advocates for the applicant and the respondents respectively. 

As stated by the learned advocate for the petitioner 

his representations have not been decided upon or replied 

to. The General Manager or his delegate may give a speaking 

order on the representations regarding his claim osdo in 

this petition along with such other documents that he 

has filed in this petition and call upon the petitioner 

to file any supplementary representation within a priod 

of 15 days and if so filed take that supplementary represent- 

ation also into account for passing a speaking order on 

his Claim within a period of three months from the date on 

sO:fl such suDementury reprssenteuion is rxec to os 

received. The petit-toner is at liberty to aprocah this 

Tribunal with a fresh application. with thss direction, 

the case is disposed. of. 

P.h.r1veai) 
Vice Chairman 

(P . M'Jo 
JudiciaJmber 

a. a.tDhatt 



(P. FI.Trivedi) 
Vice Chairman 

(p • M 
JudiC 

JA/470/86 

with 

A/5 6/89 

Goram : ion'b1e r. P.H. irivedi : Vice Chairman 

Hon'ble Mr. i .M. Joshi 	: Judicial Member 

13/3/1989 

Hard Mr.S.atrajan and Mr.N..Shevde learned 

advocates for the applicant and the respondents. 

In this Misc.pplication No./56/89 the respondents 

wants to produce some documents. Allowed. With this 

order, JA/56/89 stands disposed of. 


